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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 509 / 2025 
 

In the matter of : - 
 

Amit Gupta       … Applicant 

 Versus  

New Okhla Industrial  
Development Authority & Ors.     … Respondents 
 
 

REPLY ON BEHALF OF  
RESPONDENT NO. 1, NOIDA   

 

Most Respectfully Showeth:- 

 

1. In the present Original Application, this Hon’ble Tribunal is examining 

the issue of non-compliance of environmental norms while doing various 

works relating to cable lying, pipe repair and optical fibre work, gas line work 

and various other construction activities across the Noida, as alleged by the 

Applicant. 

 

2. At the outset it is submitted that all allegations made and contentions 

raised in the present Original Application, so far as they are inconsistent with 

the contents of this Reply, are incorrect and denied. 
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3.  It is submitted that in the O.A., certain allegations have been made 

against the PVVNL, for which they themselves are answerable to this Hon’ble 

Tribunal. They have been arrayed as Respondent Nos. 2 & 3 to the present 

proceedings. 

 

4. It is submitted that the Noida city is a planned area where 

developmental activities are carried out over the lands acquired under the 

provisions of the Land Acquisition Act. The carrying out of developmental 

activities entails construction works and thereafter maintenance works which 

are required from time to time and are ever increasing on account of increase 

in population. The Applicant is trying to blow out of proportion by attempting 

to highlight as if there is dust and pollution all around, without appreciating 

that in carrying out of developmental and maintenance works, temporarily till 

the time the work is complete, there could be teething problems. The same 

holds true for every city in the country including the national capital. The 

answering respondent tries its level best to ensure continuous supply of 

potable water and a robust sewerage system. Generation, distribution and 

supply of electricity does not fall within the jurisdiction of the answering 

respondent. Such works are carried out by the PVVNL, and they alone are 
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responsible for these works. They have been arrayed as Respondents in the 

present O.A. 

 

5. It is pertinent to submit that almost all of the developmental works that 

were being carried out, and have been highlighted by the Applicant, have 

been completed.  

 

6. It is further submitted that the answering respondent takes the 

following measures, which are carried out on a daily basis to reduce dust/ air 

pollution within its jurisdiction:- 

 

a)  Spraying of STP treated water on roads with the help of water 

tankers. 

 

b)  Use of truck-mounted anti-smog guns and static anti-smog guns. 
 

c)  Use of mechanical sweeping machines on main roads, in 

compliance with CAQM standards. 

 

A copy of the photographs depicting the aforementioned measures are 

annexed hereto and marked as ANNEXURE R1/1. 
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7. In addition to the measures that are carried out on a daily basis, certain 

other measures have also been taken by the answering respondent, keeping in 

view the goal of reducing air/ dust pollution in Noida. These are as follows:- 

a)  Creation of dust-free zones at various places. A copy of the 

photographs depicting some of the dust-free zones are annexed 

hereto and marked as ANNEXURE R1/2. 

 

b)  Plantation of trees every year. Following are the year-wise 

details of the number of trees planted by the Authority since the 

year 2020-21:- 
 

Year 2020-21: 5.09 lakh 
 

Year 2021-22: 3.60 lakh 
 

Year 2022-23: 3.67 lakh 
 

Year 2023-24: 5.07 lakh 
 

Year 2024-25: 3.38 lakh 
 

Year 2025-26: 3.50 lakh 
 

c)  A Dust Control Cell has been established by the NOIDA 

Authority, headed by the Manager (Public Health), which 

monitors complaints made regarding dust control on the Dust 

Control App. A copy of the Office Order dated 26.12.2024, 
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establishing the Dust Control Cell is annexed hereto and marked 

as ANNEXURE R1/3. 

 

d)  Vide Office Orders dated 19.11.2024, 14 teams have been 

constituted by the Authority to monitor the entirety of Noida and 

ensure the compliance of various environmental norms and rules. 

A copy of the office orders dated 19.11.2024 are annexed hereto 

and marked as ANNEXURE R1/4. 

 

e)  An agency has been engaged for the scientific disposal of C&D 

waste. A copy of photographs of the C&D plant are annexed 

hereto and marked as ANNEXURE R1/5. 

 

f)  In terms of the norms set out in GRAP, heavy fines are imposed 

on construction agencies, executing organisations and vehicles 

that do comply with the requisite standards. 

 

g)  Burning of garbage, litter, and use of coal for tandoors is banned 

and heavy fine is imposed on the violators. 

 

h)  Door to door garbage collection is carried out daily by Noida 

Authority and its disposal is done scientifically, ensuring 

compliance of SWM Rules 2026. A copy of the photographs 
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depicting the manner in which door to door garbage is collected 

in Noida is annexed hereto and marked as ANNEXURE R1/6. 

 

8. With respect to the NCAP fund, it is submitted that the Authority has 

received a sum of Rs. 84.24 crores from the CPCB, under the National Clean 

Air Programme, for improving the air quality within Noida. Out of the funds 

received, Rs. 34,32,00,352/- has been spent in the following manner:- 

 

Sr.No. Work Quantity Total amount (Rs.) 

1 Truck Mounted Sprinkler 

Water Tanker 

25 nos. 5,82,48,540.00 

2 Truck Mounted Mechanical 

Road Sweeping Machine 

4 nos. 2,01,12,776.00 

3 Anti Smog Gun 15 nos. 3,86,33,200.00 

4 Under Mission Life, 

installation sign boards at 

various places to make 

people aware about air 

pollution. 

20 nos. 2,37,922.00 

5 Strengthening of various roads under the 

Noida Authority’s jurisdiction 

22,59,67,914.00 

Total (In Rs.) 34,32,00,352.00 
 

 

9. So far as the question of PM10 particles is concerned, it is pertinent to 

note that the present average annual level of 155 µg/m³ is a 27.23% reduction 
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from the level of 252 µg/m³ in the financial year 2018-19, and there is 

reduction of about 21.31% from the level of 197 µg/m³ from the base year of 

2020-21. As regards PM2.5 particles, it is submitted that these are largely 

generated by combustion sources like vehicular emissions, industrial 

emissions, biomass burning etc., regulation or monitoring of which does not 

entirely fall in the Authority’s jurisdiction. Be that as it may, the answering 

respondent has undertaken measures as highlighted in the preceding 

paragraphs, and undertakes to take further measures that this Hon’ble 

Tribunal may deem appropriate, to achieve/ meet the prescribed limits of 

concentration of PM particles in the air. 

 

10.  It is submitted that Noida falls within the NCR, and any pollution in the 

city is not and cannot be isolated from the NCR region. However, within its 

jurisdictional area, Noida Authority has been meticulously taking steps to 

ensure that ambient air quality is maintained, and by taking measures as 

explained above is ensuring that the air quality is not worse compared to the 

entire NCR.   

 

11. With respect to the Photographs annexed by the Applicant as Annexure 

A-4 (Colly), the following is submitted by the answering respondent:- 
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a) Sector 120, 74-117 main road- The repair works that were being carried out 

are completed, and the road restored. Comparative photographs of the 

concerned area are annexed hereto and marked as ANNEXURE R1/7. 

 

b) Noida 7x Sectors- The repair works stand completed, and the Authority is 

getting the roads cleaned daily through mechanical sweeping, use of anti-

smog guns, truck-mounted sprinkler water tankers etc. The repair works were 

being carried out pursuant to the need of the increasing population, and with 

the aim of providing public amenities to the residents of these sectors. 

Photographs depicting the state of roads as on 1.07.2026 are annexed hereto 

and marked collectively as ANNEXURE R1/8. 

 

c) Sector 98, 30-31 main road and Sector 52 metro station- The repair works 

were being carried out with the objective of providing residents with 

amenities like water, sewerage, electricity etc, and stand completed. 

Photographs of the concerned areas are annexed hereto and marked as 

ANNEXURE R1/9.  

 

d) Sector 107, 72- admittedly, there were certain violations made by the 

contractor who was carrying out the concerned work, to which the Authority 

by letter dated 18.02.2025, informed the contractor that Environmental 

Compensation of Rs. 50,000 had been levied against it, and that proof of 
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payment of the same be made available with the Work Circle-3 of the 

Authority. Further, it is submitted that the subject area has been cleaned, and 

construction work is being carried out in compliance of environmental norms. 

Photograph of the concerned area is annexed hereto and marked as 

ANNEXURE R1/10. 

 

e) Sector 50-41 road- Repair/ maintenance works have been completed, and 

the road repaired.  

 

f) 76-75 main road- Repair/ maintenance works have been completed, and the 

road repaired. Comparative photographs are annexed hereto and marked as 

ANNEXURE R1/11 

 

g) Sector 116- The Jal Dept. of the NOIDA Authority was carrying out work 

to install new STP lines, which stand completed. Comparative photographs 

are annexed hereto and marked as ANNEXURE R1/12 

 

h) Sector 22, Blocks A and B- The Civil Department of the Authority vide 

letter dt. 08.08.2025, referring to the letters dated 19.11.2024, 29.11.2024, 

16.01.2025 and 04.02.2025, informed the concerned Authority that 

environmental compensation to the tune of Rs. 50,000  has been levied 

against it for violation of environmental norms while laying cables on the 
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service road of  Sector 22, Blocks A and B. It was further directed that the 

road be repaired within 3 days. A copy of the Letter dt. 08.08.2025 is annexed 

hereto and marked as ANNEXURE R1/13. 

 

i)  Sector 77, dust free area- The Civil and Horticulture Department of the 

Authority have restored the dust free zone and end to end paving. 

Comparative photographs of the concerned area are annexed hereto and 

marked as ANNEXURE R1/14.  

 

j) Sector 58-59 road- The Civil and Horticulture Department of the Authority 

have restored the dust free zone and end to end paving. Comparative 

photographs of the concerned area are annexed hereto and marked as 

ANNEXURE R1/15.  

 

12. As regards the additional documents dated 21.12.2025, filed by the 

applicant, the answering respondent submits certain photographs which 

clearly show that the answering respondent while carrying out development 

and/or maintenance works also carries out remedial work so as to control and 

minimize the flow of dust. The applicant is making allegations that Noida is 

one of the most polluted cities, without any basis to substantiate the 

allegations, not disclosing the source nor the comparative AQI Index for that 
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time of the other cities of the NCR. It is well known that the NCR is affected 

by burning of Parali which is not in Noida but still the city gets affected from 

neighboring states, accordingly the allegations made are denied. A copy of the 

photographs depicting the present status of the concerned areas are annexed 

hereto and marked as ANNEXURE R1/16. 

 

13. In light of the factual position submitted above it is prayed that  this 

Hon’ble Tribunal  may graciously be pleased to taken this reply on record and 

pass such orders as it may deem fit and proper.  

 

       Respondent no. 1, NOIDA 
through 

Dated: 09.07.2026 
 

SHIVAM SAKSENA 
Advocate 
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ANNEXURE A2 

Anti-Smog gun Snaps      
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ANNEXURE A3 

Mechanical Sweeping Machine Snaps 
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ANNEXURE A4 

Dust Free Zones 
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ANNEXURE A6 

DCMC Team 
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ANNEXURE A8 

 

C& D Plant Snaps  
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ANNEXURE A9 

D2D collection Snaps 
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30
ANNEXURE R1/9

782



Annexure H 
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